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FACTUAL AND ACTION TAKEN REPORT 

 
BY 

 
JOINT COMMITTEE 

IN 

OA No. 96/2025(CZ) 
 

 
DINESH YADAV. 

V/S 

STATE OF MADHYA PRADESH & ORS. 

 

 

 
Joint Committee visit date:04.10.2025  

Place of Complaint: Village Raura and Dihiya ,Tehsil Huzur, 

District  Rewa (M. P.) 
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JOINT COMMITTEE REPORT 

 

 Inspection of the joint committee dated 04.10.2025 as per the orders of 

Hon’ble NGT in case of OA no 96/2025(CZ) dated 30.07.2025 Dinesh Yadav  

V/s State of Madhya Pradesh & Ors. 

Hon’ble NGT in reference to OA 96/2025(CZ) Dinesh yadav V/s State 

of Madhya Pradesh & Ors. vide order dated 30.07.2025 has given following 

directions: 

1. The grievance of the applicant is construction activities commenced at the 

site in village Dihiya-Narsinghpur and Village Raura, located in Rewa (M.Р.) 

for establishment of a rise mill in violation of environmental rules. It is further 

contended that the proposed Rice Mill unit is expected to cause significant 

air, water, and noise pollution, which would gravely impact the health and 

well-being of school-going children, patients, and elderly residents in the 

vicinity. The pollution is likely to arise from multiple associated activities 

including transportation of raw materials, dispatch of finished products, 

frequent loading and unloading operations, storage of paddy and husk, and 

the milling process itself. Each of these operations contributes to the release 

of dust, effluents, and continuous noise, thereby creating an uninhabitable 

environment for vulnerable sections of the population. 

2. A substantial issue of environmental has been raised. Issue notice to the 

respondents. Returnable within four weeks.  

3. Applicant is directed to take necessary steps for service to the respondents by 

both ways and also on available email.  

4. Respondents are directed to submit their reply within six weeks through E-

filing portal, preferably in the form of searchable PDF/ OCR Support PDF and 

not in the form of Image PDF.  

5. We deem it just and proper to call a report on the matter in issue, in present 

application, from a Joint Committee consisting of:  

(i) One representative from the Collector, District Rewa (M.P.)  
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(ii)  One representative nominated by the Member Secretary, Madhya 

Pradesh State Pollution Control Board, (M.P.)  

6. The Committee is directed to visit the site and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support. 

7. Applicant is directed to supply the required documents and copy of the 

application to the committee and the respondents within a week and after 

compliance of service, the Applicant has to submit an affidavit that notices and 

copy of the application have been served upon the committee and respondents. 

8. The report in the matter be filed by the Committee by email at ngtczbbho-

mp@gov.in preferably in the form of searchable PDF/OCR Support PDF and 

not in the form of Image PDF. 

In compliance to the orders of Hon’ble NGT, a site visit of the place 

reported in the complaint due to establishment of rice mill in village raura (near 

village dihiya) tehsil huzur distt. Rewa (M.P.) was conducted on dated 04-10-2025 

by the Joint Committee members along with supporting team. The place where 

inspection was carried out by Joint Committee in  village raura , where rice mill 

is being  established and near by village dihiya  tehsil huzur distt. Rewa in Madhya 

Pradesh. Joint Committee comprised of following members as per nomination 

letter and notesheet enclosed. Annexure -1 
 

 

Member of Joint Committee As per 
NGT Order 

Nominated Representative 

One representative from the Collector, 
Rewa 

Shri Anurag Tiwari 
Sub divisional magistrate 
Tehsil Huzur Distt. Rewa  

One representative from the Member 
Secretary, Madhya Pradesh State 
Pollution Control Board 

Shri S.P. Jha, 
Regional Officer, 
MPPCB, Rewa 

 

Mrs. Vindhya Mishra Tehsildar huzur revenue inspector, Patwari, Dr. 

Ashok Tiwari, Scientist Regional Office MPPCB Rewa, Sarpanch of the village 

panchayat Raura, residents of village Raura and village dihiya, and applicant Shri 

Dinesh Yadav were also present during the inspection. 
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ACTION TAKEN BY JOINT COMMITTEE TO ASSESS THE FACTS 

MENTIONED IN COMPLAINT – 

1- Committee visited the Rice mill unit, primary health center, Shopping complex, 

in village raura and residential basti & School of village dihiya Distt. Rewa.  

2- Committee conduced measurement of distances of primary health center, 

Shopping complex, residential basti and School from rice mill unit. A hand 

sketch map is also prepared by committee showing above distances along with 

report prepared by Nayab Tehsildar Huzur Distt. Rewa.  Enclosed as 

Annexure-2 

3- Discussion and Statement of panch, sarpanch of the gram panchayat and 

residents of village Raura and Dihiya. The sarpanch of gram panchyat raura, 

panch of the area, residents of village Raura and Dihiya have shown their 

support for establishment of rice mill unit. A written statement, panchnama is 

also prepared by committee. Enclosed as Annexure-2 

4- Verification of documents of rice mill unit and land records. 

 

FACTS AND OBSERVATION MADE BY THE JOINT COMMITTEE 

DURING SITE VISIT:- 

 

The Joint Committee visited the site as mentioned in the complaint and made 

following observations: 

1. The primary health center and shopping complex are situated in village 
raura, though it is mansioned in village dihiya as per applicant complain. 
  

2. The proposed rice mill M/s Vishvatara Agro Industries Pvt. Ltd.  is a 
small scale agriculture based arva rice mill industry . Where in use of 
boiler, furnace, chimney or fuel burning is not required. There is no 
source of waste water generation in industrial process The unit is propsed 
in village raura kh. No. 150/2,150/3 Rakwa 0.452 Hectares  Tehsil huzur 
distt. Rewa (M.P.). The process involved in arva rice mill are unloading 
of paddy, storage of paddy and rice, cleaning of paddy, milling of paddy 
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(dry process), separation of rice and husk, cleaning and polishing of rice 
and storage of rice. 

3. The arva rice mill is classified as green category industry based on 
pollution sources by MP Pollution Control Board notification dated 10-12-
2021. Pollution sources in this type of industry is very less and can be 
controlled by proper arrangements. Enclosed as Annexure-3 

4. The industry is under construction and production activity is not started.  
5. Industry has obtained NOC from gram sabha/gram panchyat Raura tehsil 

huzur distt. Rewa on dated 02.10.2022 copy enclosed as Annexure –4  
6. Industry has obtained consent to establish from M.P. Pollution Control 

Board under Air (Prevention & Control of Pollution) Act 1981 and water 
(Prevention & Control of Pollution) Act 1974 for rice mill production 
capacity 35000.00  MT/Year vide letter dated 22-11-2022 and amendment 
of production capacity 70000 .00 MT/Year vide letter dated 16-10-2024 in 
same area and premises with necessary condition to control possible 
sources of pollution. Enclosed as Annexure-5&6 

 
 

7. There is no proposal of boiler, furnace or use of fuel burning in industrial 
process and no waste water generation from industrial process. 
 

8. This type of industry has main source of air pollution during blowing of 
rice husk in open space. Industry has proposal to collect and store rice husk 
in closed shed and construction of which is also completed.  

9. A primary health center which operate during day hours is established at 
approx 127 Meter from factory shed. Residential basti of village dihiya at 
228 Meter, Higher Secondary School in village dihiya at 440 meter and 
newly constructed shopping complex at 146 Meter. 

10. Construction of factory shed is complete and plant/machinery is also in 
completion phase . 

 
 

11.  Photographs taken during visit of committee are Enclosed as Annex.-7 
12.  As per MoEF CC notification dated 30.01.2025 GSR 85 E for selection of 

location of industry minimum residence from the settlement, educational 
institute, worship place etc. is 100 meter for green category industry. Copy 
of notification enclosed as  Annexure- 8  

 

POSSIBLE SOURCE OF POLLUTION DUE TO RICE MILL 
 

1. Arva rice mills industry has no source of industrial waste water generation.  
2. Arva rice mill industry may be air polluting /dust/particulate matter  if not 

managed properly due to following activity.  
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(a) 
(b) 
(c) 
(d) 

Rice-husk blowing and storage in open space. 
Rice bran storage in open space. 
Cleaning of paddy without control arrangements. 
Loading and unloading of paddy/husk in open space. 

Proposed industry has proposal to operate all above activities within 

closed shed and establish control arrangements. 

RECOMMENDATION AND SUGGESTIONS: 

In view of the above facts and findings observed by the committee 
during the visit, the following recommendations /suggestions are 
submitted to the Hon'ble Court. The Joint Committee recommends 
following action points: 

1. Proposed industry shall construct high boundary wall minimum 15 feet 
high to wards primary health center (north side). 

2. Industry shall not be allowed to blow rice husk outside the factory 
building and husk/bran should be stored in covered shed only. 

3. Industry shall insure installation of dust control arrangement during 
cleaning of paddy and husk separation unit. 

4. All industry activity shall be allowed within factory building only. 
5. Industry shall be allowed to operation only after completion of all above 

conditions. 

6. Industry shall not be allowed for any expansion or installation of any 
boiler /furnace/chimney in future . 

7. State pollution control Board /Regional officer shall regularly monitor air 
pollution/sound level near primary health center and nearby residential 
area after commissioning of industry and take stringent action including 
closure of unit if any violation of standards is observed. 

This factual and action taken report is duly prepared by Joint Committee for 
submission to Hon'ble NGT. 

Shri Anurag Tiwari, 
Sub divisional magistrate 
Tehsil Huzur Distt. Rewa 

Shri S.P. Jha 

Regional Officer, 
MPPCB, Rewa 
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M.P. Pollution Control Board - Rewa
HIG - 190-191,

Nehru Nagar Colony, Rewa
Rewa

Tele : 07662- 230605

Consent Order

Page: 1 / 4This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

CTE-Fresh CONSENT NO: *** PCB ID:
151583GREEN-SMALL

Dated: 22/11/2022NO: /MPPCB/REW

To,
M/s. Vishwatara Agro Industries Private Limited (Rice Mill),
Plot No. 150/2, 150/3, Vill.  Raura Tehsil- Huzur Distt. Rewa (M.P.),
Latitude : 24.4460 Longitude : 81.3048

Subject: Grant of Consent to Establish  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish Application Receipt No. 1245475 Dt. 21/11/2022

Without prejudice to the powers of this Board  under section 25 of the Water (Prevention & Control of Pollution) Act,1974
under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts
in any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Vill.  Raura
Tehsil- Huzur Distt. Rewa (M.P.) ,

SUBJECT TO THE FOLLOWING CONDITIONS  :-
a. Location: 150/2,150/3, Vill.  Raura Tehsil- Huzur Distt. Rewa (M.P.) , Raura, Hujur, Rewa, Contact No.

9424337806
Rs. 474b. The capital investment in lakhs:

c. Product & Production Capacity:

PRODUCT PRODUCTION CAPACITY
Rice 35000.00 MT/Year (Thirty Five

Thousand Metric Ton /Year )

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned
above.  For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before
the expected date of commissioning of your industry.  The applicant shall not operate the unit without obtaining consent for
operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-
* Conditions under Water Act

* Conditions under Air Act

* General conditions

Consent No:CTE-107054Outward No:15322,22/11/2022

PUSHPENDRA SINGH
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 8O75J81SXV

Digitally Signed by :
PUSPENDRA SINGH,S.E.
Date: 22/11/2022 04:41:45 PM

Signature Not Verified
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M.P. Pollution Control Board - Rewa
HIG - 190-191,

Nehru Nagar Colony, Rewa
Rewa

Tele : 07662- 230605

Consent Order

Page: 2 / 4This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.500 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and

maintain the same properly to achieve following standards-

pH Between               5.5 – 9.0

Suspended Solids Not exceed          100 mg/l.

BOD 3 Days 270C Not exceed          30 mg/l.

COD Not exceed           250 mg/l.

Oil and grease Not exceed           10 mg/l.

TDS Not exceed           2100 mg/l.

Chlorides Not exceed           1000 mg/l.

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between               5.5 – 9.0

Suspended Solids Not exceed          100 mg/l.

BOD 3 Days 270C Not exceed          30 mg/l.

COD Not exceed           250 mg/l.

Oil and grease Not exceed           10 mg/l.

Sr Water Code (Qty in klpd - Kilo Ltr per Day) WC : 0.100 WWG : 0.500 Water Source Remark
1 Domestic Purpose 1.000 0.500 Borewell
2 Plantation / Horticulture 0.500 0.000 Borewell

4. Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

5. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

6. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge MonitoringConsent No:CTE-10705426
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M.P. Pollution Control Board - Rewa
HIG - 190-191,

Nehru Nagar Colony, Rewa
Rewa

Tele : 07662- 230605

Consent Order

Page: 3 / 4This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

report on line to the Board.

7. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

8. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

9. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

10. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

11. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :
i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

12. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :-
1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

Consent No:CTE-10705427
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M.P. Pollution Control Board - Rewa
HIG - 190-191,

Nehru Nagar Colony, Rewa
Rewa

Tele : 07662- 230605

Consent Order

Page: 4 / 4This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

GENERAL CONDITIONS:
2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-
1- The Rice mill shall construct boundary wall at least 12 feet height from ground level towards village, residential

area and school, prior to commissioning of the rice mil
2- Rice mill shall installed pneumatic pipe line/ conduit for conveyance of rice husk from milling section to

collection room which will be completely covered and attached with air pollution control measures comprised of
cyclones and bag filter to prevent the fugitive emission.

3- The rice mill shall carried out loading and transportation activity of rice husk/Bhusi during closing hours of the
school. It shall also ensure the Bhusi/Husk collection room will be farthest location from residential area/ School
which will be located behind the back site of the rice milling area.

4- Regular cleaning of the premises shall be ensure to keep the housekeeping good to control fugitive emission due
to wind blowing and transportation of vehicles.

For and on behalf of
M.P. Pollution Control Board

Consent No:CTE-107054

PUSHPENDRA SINGH
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 8O75J81SXV
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M.P. Pollution Control Board - Rewa
HIG - 190-191, Nehru Nagar Colony, Rewa

Rewa Tele : 07662- 230605

Consent Order
CTE-Expansion PCB ID: 151583GREEN-SMALL

To,
The Occupier,
M/s. Vishwatara Agro Industries Private Limited (Rice Mill),
Kh. No. 150/2,150/3,
Vill.  Raura Tehsil- Huzur Distt. Rewa (M.P.),
Latitude : 24.4460 Longitude : 81.3048

Subject: Grant of Consent to Establish  under section 25 of the Water (Prevention & Control of Pollution) Act,1974  and  under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish Application Receipt No. 1398257 Dt. 30/09/2024

Without prejudice to the powers of this Board  under section 25 of the Water (Prevention & Control of Pollution) Act,1974
and  under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said
Acts in any way, this is to inform you that this Board grants Consent to Establish upto 29/09/2029 for setting up of an industrial
plant/activities at 150/2,150/3,  Vill.  Raura Tehsil- Huzur Distt. Rewa (M.P.) and-

SUBJECT TO THE FOLLOWING CONDITIONS  :-
a. Location: 150/2,150/3, Vill. Raura Tehsil- Huzur Distt. Rewa (M.P.),

Village/City : Raura,
, Tehsil : Hujur,Dist : Rewa, Latitude : 24.4460 Longitude : 81.3048

Rs. 988.15b. The capital investment in lakhs:

c. Product & Production Capacity:

PRODUCT PRODUCTION CAPACITY
Rice 70000.00 M.T./Year (Seventy Thousand Metric Ton Per Year)

Note:- For any change in above industry shall obtain fresh consent from the board.

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned
above.  For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months
before the expected date of commissioning of your industry.  The applicant shall not operate the unit without obtaining
consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous
emission.

Enclosures:-
* Conditions under Water Act

* Conditions under Air Act

* General conditions

uksV %& ;g i= dsoy m|ksx dh LFkkiuk gsrq cksMZ dh lgefr gSA m|ksx esa mRiknu izkjaHk djus ds iwoZ fu;ekuqlkj cksMZ ls mRiknu lEefr ¼CCA-Fresh½
izkIr dh tkosA

Consent No:CTE-125373Outward No:16105,16/10/2024

SHANTI PRAKASH JHA
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 29BJ4D5B7V

Digitally Signed by : S P
JHA,E.E.
Date: 16/10/2024 09:53:33 AM

Signature Not Verified
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Sector Specific Water condition:-

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :-
1. The daily quantity of trade effluent of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage of the unit
shall not exceed 1.500 KL/day
2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and

maintain the same properly to achieve following standards-
Parameter Standard Limit

pH Between               5.5 – 9.0

Suspended Solids Not exceed          100 mg/l.

BOD3  Days 27 ⁰c Not exceed 30 mg/l.

COD Not exceed           250 mg/l.

Oil and grease Not exceed           10 mg/l.

Parameter Standard Limit

TDS Not exceed           2100 mg/l.

Chlorides Not exceed           1000 mg/l.

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

Parameter Standard Limit *

pH Between 5.5 – 9.0

Suspended Solids Not exceed          100 mg/l.

BOD3 Days 27 ⁰c Not exceed          30 mg/l.

COD Not exceed           250 mg/l.

Oil and grease Not exceed           10 mg/l.

Fecal coliform Not exceed           1000 MPN/100 ml

* The operator of the STP shall comply with the
standards notified vide G.S.R. 1265(E) under
sections 6 and 25 of the Environment (Protection)
Act, 1986 by the Ministry of Environment, Forest
and Climate Change New Delhi dated 13th October,
2017.

Sr Water Code (Qty in klpd - Kilo Ltr per Day) WC : 2.500 WWG : 1.500 Water Source Remark
1 Domestic Purpose 2.000 1.500 Borewell
2 Plantation / Horticulture 0.500 0.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.  ii. Following promulgation of guidelines establishing test procedures for the
analysis of pollutants, all sampling and analytical methods used to meet the monitoring requirements specified above shall
conform to such guidelines unless otherwise specified sampling and analytical methods shall conform to the latest edition of
the Indian Standard specifications and where it is not specified the guidelines as per standard methods for the examination
of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used.

11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

Consent No:CTE-12537330
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ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :
i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

19. In case of any discharge found outside of unit premises the unit may be liable to pay environmental compensation as per
NGT orders O.A. no 593/2017dated 22.02.2021 and the industry shall be punishable or court case may be filed by the
Board under provisions of the Water (Prevention & Control of Pollution) Act, 1974.

20. The industry shall obtain PLI policy under provisions of PLI Act, 1991; if applicable.

Advisory condition:-

1. The management shall obtain & maintain valid NOC from Central Ground Water Board  for extraction of ground water.

Consent No:CTE-12537331
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :-
1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

2. The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the
parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

10. Industry shall write name of the industry on stack with heat resistant paint.

11. In case of emission found exceeding prescribed standards, the unit may be liable to pay environmental compensation as
per NGT orders O.A. no 593/2017dated 22.02.2021 and the industry shall be punishable or court case may be filed by the
Board under provisions of the Air (Prevention & Control of Pollution) Act, 1981.

12. The industry shall obtain PLI policy under provisions of PLI Act, 1991; if applicable.

GENERAL CONDITIONS:
1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site.  If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Re-Use/Sale to M.P. Pollution Control
Board's authorized party

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /

Consent No:CTE-12537332

82



Page: 5 / 5This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional.

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed.

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

14. The industry/unit shall also monitor the treated wastewater flow and report the same online through monthly
patrak/statements.

15. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

16. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis

17. The record of electricity consumption for running of pollution control equipment shall be maintained and submitted to
the Board every month.

Additional condition:-
1- The Rice mill shall construct boundary wall at least 12 feet height from ground level towards village, residential

area and school, prior to commissioning of the rice mil
2- Rice mill shall installed pneumatic pipe line/ conduit for conveyance of rice husk from milling section to collection

room which will be completely covered and attached with air pollution control measures comprised of cyclones and
bag filter to prevent the fugitive emission.

3- The rice mill shall carried out loading and transportation activity of rice husk/Bhusi during closing hours of the
school. It shall also ensure the Bhusi/Husk collection room will be farthest location from residential area/ School
which will be located behind the back site of the rice milling area.

4- Regular cleaning of the premises shall be ensure to keep the housekeeping good to control fugitive emission due to
wind blowing and transportation of vehicles.

5- Industry shall take effective steps for extensive tree plantation around the industry/unit premises for general
improvement of environmental conditions.

6- Industry shall make proper arrangements covered shed for storage of husk (bhusi) with erection work or before
start of production.

For and on behalf of
M.P. Pollution Control BoardConsent No:CTE-125373

SHANTI PRAKASH JHA
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 29BJ4D5B7V
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th January, 2025 

G.S.R. 85(E).—In exercise of the powers conferred by section 27A of the Water (Prevention and Control of 

Pollution) Act, 1974 (6 of 1974), the Central Government, after consultation with Central Pollution Control Board, 

hereby makes the following guidelines, namely: - 

CHAPTER 1 

PRELIMINARY 

1. Short title and commencement.-(1) These guidelines may be called the Control of Water Pollution (Grant, Refusal 

or Cancellation of Consent) Guidelines, 2025. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Definitions. (1) In these guidelines, unless the contest otherwise requires, - 

(a) "Act" means the Water (Prevention and Control of Pollution) Act, 1974; 

(b) "Central Board" means the Central Pollution Control Board constituted under section 3 of the Water (Prevention 

and Control of Pollution) Act, 1974 (6 of 1974); 

(c) “Fee” means fee charged by State Boards for granting consent to establish or operate, 

(d) "Form" means a form set out under the First Schedule appended to these rules, 

(e) ‘Industrial Unit’ means industry, operation or process, or treatment and disposal system. 

(f) ‘Red’, ‘Orange’, ‘Green’ and ‘Blue’ are categories of industrial sectors / activities as categorised by Central 

Pollution Control Board from time to time.  

(g) “Schedule” means a Schedule appended to these guidelines; 

(h) “State Board” includes the Union Territory Pollution Control Committee. 

(i) The words and expression used but not defined in these guidelines and defined in the Act or rules shall have the 

meaning respectively assigned to them in Act and rules. 

CHAPTER 2 

APPLICATION FOR CONSENT AND FEES 

3. Form of application for consent and fees. - (1) Every application for consent to establish or operate an industrial 

unit under section 25 of the Act shall be made in the Form set out under the First Schedule and shall contain the 

particulars of the industrial unit and such other particulars as set out in the Form and also shall be accompanied by the 

fee as specified by state government or Union Territory Administration, as the case may be in accordance with 

provisions of para 5 of these guidelines.   

(2) Every application under section 25 of the Act shall be provided five per cent rebate on fees for submitting 

application for renewal of consent to operate four months prior to the expiry of the validity period. 

(3) Every consent renewal application under section 25 of the Act shall be liable to pay late fee, at the rate specified in 

the Table below:  

TABLE 

Sl. No. Period of applying One time additional fee as late fee 

(1) (2) (3) 

1 Between 120 - 45 days of the validity 25 % of the fee. 

2 Between 45 days to till the validity 50 % of the fee. 

3 After expiry of validity 100 % the fee. 

 

4. Validity period of consent. - (1) The consent to establish shall be valid for a period of five years from the date it is 

granted.  

(2) The validity period of five years may be extended by a maximum period of two years, if an application is made in 

this regard, thereby making the total period of validity seven years from the date of grant of consent to establish. 

(3) The consent to operate shall be valid for a period of- 

 (a) five years, in case of industrial unit of red category; 
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 (b) ten years, in case of industrial unit of orange category; 

 (c) fifteen years, in case of industrial unit of green category. 

 (d) Additional two years, in case of blue category  

5. The fee for Consent --- (1) The fee for consent to establish or operate shall be specified by the state government or 

union territory administration which shall not be more than that specified in the second schedule.  

(2) The amount of fee specified under the Second Schedule is the upper limit of such fee and the State Government 

may prescribe any lower amount of fee in this regard and there shall be no lower limit for fee, which may be of any 

level. 

(3) The amount of fee shall not be increased by more than ten per cent from the existing amount of fee within the limit 

prescribed in para 5(1) and shall not be increased more than once in two years: 

Provided that the amount of fee may be reduced any number of times. 

6. Procedure for making enquiry on application for consent. (1) On receipt of an application for consent, the State 

Board may depute any of its officers, accompanied by such other officers as may be necessary, to visit and inspect any 

place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the 

particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of 

such officer are essential. 

(2) The officer referred to in sub-paragraph (1), for that purpose, may inspect any place or premises where solid, liquid 

or gaseous emission from the chimney or fugitive emissions from any location within the premises are discharged, and 

such officer may require the applicant or the occupier to furnish to him any plans, specifications or other data relating 

to control equipment or systems or any part thereof that he considers necessary. 

(3) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the applicant, give notice 

to the applicant of his intention to do so. 

(4) The applicant shall furnish to such officer all information and provide all facilities for inspection as reasonably 

may be necessary. 

(5) The officer referred to in sub-paragraph (1) may, before or after carrying out the inspection, require the applicant 

to furnish him orally or in writing such additional information or clarification or to produce before him such document 

as he may consider necessary for the purpose of investigation of the application and may for that purpose summon the 

applicant or his authorised agent to the office of the State Board. 

7. Common Consent and authorization for hazardous and other wastes. -A single-step procedure shall be adopted 

for granting consent under section 25 of the Act along with authorization under the Hazardous and other wastes 

(Management and Transboundary movement) Rules, 2016, as amended from time to time, for managing hazardous 

and other wastes. 

8. Period for granting consent. - (1) Every application under section 25 of the Act shall be granted or refused 

consent from the date of receipt of application in all respects within the period specified in the table below: 

TABLE 

Sl. No. Application 
Period (in days) 

Red Orange Green 

(1) (2) (3) (4) (5) 

1 Grant or refusal of consent to establish 60 45 30 

2 Grant or refusal of consent to operate, first time 90 60 30 

3 Grant or refusal of renewal of consent or expansion  

or amendment 

120 60 30 

 

(2) In case the application for consent is not decided by the State Board within the period specified under  

sub-paragraph (1), the case shall be referred to State Level Monitoring Committee constituted under paragraph 15 

which shall dispose of the application within thirty days from the date of its receipt. 

(3) In case of an application falling under sub-paragraph (2), the Member Secretary of the State Board shall present 

the case before the Committee. 

(4) While deciding on such application, the Committee shall look into causes of delay in grant or refusal of the 

consent and recommend appropriate disciplinary action where the reasons of delay are not justified and the State 

Board shall comply with such decision. The Committee may also recommend presenting the case for contravention of 

the Act before concerned adjudicating officer under section 45B of the Act. 
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CHAPTER 3 

CRITERIA FOR ESTABLISHMENT OF INDUSTRIAL PLANT 

9. Procedure for selection of location. - (1) Restrictions on establishing an industrial unit at a location may be 

imposed taking into account the technological and scientific developments that have taken place in industrial planning 

and manufacturing process in order to protect the sensitive areas, such as national parks, sanctuaries, wetlands and 

archaeological monuments. 

(2) The industrial unit shall comply with respective criteria fixed by the Central Government or the State Government 

or the Union territory Administration, as the case may be. 

(3) While establishing an industrial plant, the following minimum distance shall be maintained, namely:- 

(a) from the nearest boundary of surface water body (flood plain/ HFL/Red line) as per the revenue records in case of 

industrial unit of- 

 (i) red category, beyond five hundred meters; 

 (ii) orange category, 

       (A) with effluent generation, beyond seventy-five meters; 

        (B) without effluent generation, beyond thirty meters; 

  (iii) green category, beyond thirty meters; 

(b) from the settlement, educational institute, worship place, archaeological monuments, national park, reserve forest, 

heritage site, in case of industrial unit of - 

 (i) red category, beyond five hundred meters; 

 (ii) orange category, beyond two hundred meters; 

 (iii) green category, beyond one hundred meters. 

(c) The State Board shall ensure that other laws, rules, and regulations, and notifications are complied with by the 

industrial plant. 

(d) The natural or storm drain passing through the location of industrial unit shall not be disturbed. 

CHAPTER 4 

GRANT, REFUSAL OR CANCELLATION OF CONSENT 

10. Grant of consent to establish. - (1) Every application for consent to establish an industrial unit under section 25 

of the Act shall be made in Form I and shall contain the particulars of the industrial unit and also shall be accompanied 

by the fee for new plant and in case of expansion, modernisation, change of products or process before commissioning 

of the industrial plant. 

(2) The industrial unit shall comply with criteria relating to location specified under paragraph 9. 

(3) No industrial unit shall be allowed to set up in non-conforming areas or restricted or prohibited areas. 

(4) On receipt of an application for consent, the State Board may depute any of its officers, accompanied by such other 

officers as may be necessary, to visit and inspect any location, place or premises under the control of the applicant or 

the occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for obtaining 

such further particulars or information, which in the opinion of such officer are essential. 

(5) Consent shall be granted with following conditions under sub- section (4) of section 25 of the Act, based on the 

report made under sub-paragraph (4), namely: - 

(i) the control equipment of such specifications as the State Board may approve shall be installed and operated 

in the premises where the industry is proposed to be carried on; 

(ii) the control equipment shall be kept at all times in good running condition; 

(iii) the outlet, wherever necessary, of such specifications as the State Board may approve in this behalf shall be 

established in such premises; and  

(iv)  such other conditions as the State Board, may specify in this behalf. 

(6) The conditions referred to in sub-paragraph (5) shall be complied with within such period as the State Board may 

fix in this behalf. 
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1 2 3 

1.  >= 250 केवीए िून्‍दर् 

2.  250 केवीए से <= 500 केवीए रु .1,000 

3.  500 केवीए से <= 1 एमवीए रु .2,000 

4.  > 1 एमवीए रु . 5,000 

 

 

8. औद्योजगक सरं्तं्रों को प्रोत्साहन- िल, वार्ु और भूजम प्रिषूण को कम करने, प्राकृजतक संसाधनों (उत्पािन की प्रजत 

इकाई संसाधन खपत) के संरिण के जलए पर्ाावरण संरिण उपार् अपनाने वाल ेऔर सवोत्तम प्रौद्योजगदकर्ों, स्ट्वच्छ 

प्रौद्योजगकी का उपर्ोग करते हुए पर्ाावरण की रिा के जलए कें रीर् बोडा र्ा राज्र् बोडा के जनििेों के जबना स्ट्वैजच्छक पहल 

करने वाल,े राष्ट्रीर् र्ा स्ट्थान जविेष के मानकों से कम प्रिषूण स्ट् तर की उपलजब्ध हाजसल करने वाले औद्योजगक संर्ंत्रों की 

पहचान की िाएगी। कें रीर् बोडा से परामिा करन ेके पश्चात राज्र् बोडों द्वारा आगे और प्रोत्साहन दिर्ा िा सकेगा। 

 

ख. स्ट् थापना की सहमजत के जलए फीस – स्ट् थापना की सहमजत के जलए फीस इस अनुसूची में र्था जनधााररत सहमजत की 

वार्षाक फीस के िो गुन ेसे अजधक नहीं होगी।  

 

ग.  सचंालन की सहमजत के जलए फीस : संचालन की सहमजत के जलए फीस इन दििाजनििेों के पैरा 4(3) में िी गई 

सहमजत की वार्षाक फीस और सहमजत की अवजध को गुणा करके जनधााररत की गई फीस से अजधक नहीं होगी। 

[फा.सं.क्रू्-15012/1/2022-सीपीडब्ल्र् ू(ई-240803)] 

वेि प्रकाि जमश्रा, संर्ुि सजचव 

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 

NOTIFICATION 

 

 New delhi, the,29th January, 2025 

 

               G.S.R. 84(E)- In exercise of the powers conferred by section 21A of the Air (Prevention 

and Control of Pollution) Act, 1981 (14 of 1981), the Central Government, after consultation with 

Central Pollution Control Board, hereby makes the following guidelines, namely: - 

  

CHAPTER 1 

PRELIMINARY 

  

1. Short title and commencement. - (1) These guidelines may be called the Control of Air Pollution 

(Grant, Refusal or Cancellation of Consent) Guidelines, 2025. 

  

(2) They shall come into force on the date of their publication in the Official Gazette. 

  

2. Definitions. (1) In these guidelines, unless the contest otherwise requires, - 
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(a) "Act" means the Air (Prevention and Control of Pollution) Act, 1981; 

  

(b) "Central Board" means the Central Pollution Control Board constituted under section 3 of the 

Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974); 

  

(c) “Fee” means fee charged by State Boards for granting consent to establish or operate, 

  

(d) "Form" means a form set out under the First Schedule appended to these rules, 

  

(e) "Industrial plant" means any plant used for any industrial or trade purpose and emitting any air 

pollution into the atmosphere; 

  

(f) ‘Red’, ‘Orange’, ‘Green’ and ‘Blue’ are categories of industrial sectors / activities as categorised 

by Central Pollution Control Board from time to time.  

  

(g) “Schedule” means a Schedule appended to these guidelines; 

  

(h) “State Board” includes the Union Territory Pollution Control Committee. 

  

(i) The words and expression used but not defined in these guidelines and defined in the Act or rules 

shall have the meaning respectively assigned to them in Act and rules. 

  

CHAPTER 2 

APPLICATION FOR CONSENT AND FEES 

  

3. Form of application for consent and fees. - (1) Every application for consent to establish or 

operate an industrial plant under section 21 of the Act shall be made in the Form set out under the 

First Schedule and shall contain the particulars of the industrial plant and such other particulars as 

set out in the Form and also shall be accompanied by the fee as specified by state government or 

Union Territory Administration, as the case may be in accordance with provisions of para 5 of these 

guidelines.   

  

(2) Every application under section 21 of the Act shall be provided five per cent rebate on fees for 

submitting application for renewal of consent to operate four months prior to the expiry of the 

validity period. 

  

(3) Every consent renewal application under section 21 of the Act shall be liable to pay late fee, at 

the rate specified in the Table below:  

TABLE 

  

Sl. No. Period of applying One time additional fee as late fee 

(1) (2) (3) 

1 Between 120 - 45 days of the validity 25 % of the fee. 

2 Between 45 days to till the validity 50 % of the fee. 

3 After expiry of validity 100 % the fee. 

  

4. Validity period of consent. - (1) The consent to establish shall be valid for a period of five years 

from the date it is granted.  
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(2) The validity period of five years may be extended by a maximum period of two years, if an 

application is made in this regard, thereby making the total period of validity seven years from the 

date of grant of consent to establish. 

  

(3) The consent to operate shall be valid for a period of- 

  

            (a) five years, in case of industrial plant of red category; 

  

            (b) ten years, in case of industrial plant of orange category; 

  

            (c) fifteen years, in case of industrial plant of green category. 

             

            (d) Additional two years, in case of blue category  

  

5. The fee for Consent --- (1) The fee for consent to establish or operate shall be specified by the 

state government or union territory administration which shall not be more than that specified in the 

second schedule.  

  

(2) The amount of fee specified under the Second Schedule is the upper limit of such fee and the 

State Government may prescribe any lower amount of fee in this regard and there shall be no lower 

limit for fee, which may be of any level. 

  

(3) The amount of fee shall not be increased by more than ten per cent from the existing amount of 

fee within the limit prescribed in para 5(1) and shall not be increased more than once in two years: 

  

Provided that the amount of fee may be reduced any number of times. 

  

6. Procedure for making enquiry on application for consent. (1) On receipt of an application for 

consent, the State Board may depute any of its officers, accompanied by such other officers as may 

be necessary, to visit and inspect any place or premises under the control of the applicant or the 

occupier, for verifying the correctness or otherwise of the particulars furnished in the application or 

for obtaining such further particulars or information, which in the opinion of such officer are 

essential. 

  

(2) The officer referred to in sub-paragraph (1), for that purpose, may inspect any place or premises 

where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location 

within the premises are discharged, and such officer may require the applicant or the occupier to 

furnish to him any plans, specifications or other data relating to control equipment or systems or any 

part thereof that he considers necessary. 

  

(3) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the 

applicant, give notice to the applicant of his intention to do so. 

  

(4) The applicant shall furnish to such officer all information and provide all facilities for inspection 

as reasonably may be necessary. 

  

(5) The officer referred to in sub-paragraph (1) may, before or after carrying out the inspection, 

require the applicant to furnish him orally or in writing such additional information or clarification 

or to produce before him such document as he may consider necessary for the purpose of 

investigation of the application and may for that purpose summon the applicant or his authorised 

agent to the office of the State Board. 
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7. Common Consent and authorization for hazardous and other wastes. -A single-step 

procedure shall be adopted for granting consent under section 21 of the Act along with authorization 

under the Hazardous and other wastes (Management and Transboundary movement) Rules, 2016, 

as amended from time to time, for managing hazardous and other wastes. 

  

8. Period for granting consent. - (1) Every application under section 21 of the Act shall be granted 

or refused consent from the date of receipt of application in all respects within the period specified 

in the table below: 

TABLE 

  

  

 (2) In case the application for consent is not decided by the State Board within the period specified 

under sub-paragraph (1), the case shall be referred to State Level Monitoring Committee constituted 

under paragraph 15 which shall dispose of the application within thirty days from the date of its 

receipt. 

  

(3) In case of an application falling under sub-paragraph (2), the Member Secretary of the State 

Board shall present the case before the Committee. 

  

(4) While deciding on such application, the Committee shall look into causes of delay in grant or 

refusal of the consent and recommend appropriate disciplinary action where the reasons of delay are 

not justified and the State Board shall comply with such decision. The Committee may also 

recommend presenting the case for contravention of the Act before concerned adjudicating officer 

under section 39B of the Act. 

 

 

  

CHAPTER 3 

CRITERIA FOR ESTABLISHMENT OF INDUSTRIAL PLANT 

  

9. Procedure for selection of location. - (1) Restrictions on establishing an industrial plant at a 

location may be imposed taking into account the technological and scientific developments that have 

taken place in industrial planning and manufacturing process in order to protect the sensitive areas, 

such as national parks, sanctuaries, wetlands and archaeological monuments. 

  

(2) The industrial plant shall comply with respective criteria fixed by the Central Government or the 

State Government or the Union territory Administration, as the case may be. 

  

(3) While establishing an industrial plant, the following minimum distance shall be maintained, 

namely:- 

Sl. No. Application 
Period (in days) 

Red Orange Green 

(1) (2) (3) (4) (5) 

1 Grant or refusal of consent to establish 60 45 30 

2 Grant or refusal of consent to operate, first 

time 

90 60 30 

3 Grant or refusal of renewal of consent or 

expansion  or amendment 

120 60 30 
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(a) from the nearest boundary of surface water body (flood plain/ HFL/Red line) as per the revenue 

records in case of industrial plant of- 

  

            (i) red category, beyond five hundred meters; 

  

            (ii) orange category, 

  

                  (A) with effluent generation, beyond seventy-five meters; 

                  (B) without effluent generation, beyond thirty meters; 

  

            (iii) green category, beyond thirty meters; 

  

(b) from the settlement, educational institute, worship place, archaeological monuments, national 

park, reserve forest, heritage site, in case of industrial plant of- 

  

            (i) red category, beyond five hundred meters; 

  

            (ii) orange category, beyond two hundred meters; 

  

            (iii) green category, beyond one hundred meters. 

  

(c) The State Board shall ensure that other laws, rules, and regulations, and notifications are 

complied with by the industrial plant. 

  

(d) The natural or storm drain passing through the location of industrial plant shall not be disturbed. 

  

CHAPTER 4 

GRANT, REFUSAL OR CANCELLATION OF CONSENT 

  

10. Grant of consent to establish. - (1) Every application for consent to establish an industrial plant 

under section 21 of the Act shall be made in Form I and shall contain the particulars of the industrial 

plant and also shall be accompanied by the fee for new plant and in case of expansion, 

modernisation, change of products or process before commissioning of the industrial plant. 

  

(2) The industrial plant shall comply with criteria relating to location specified under paragraph 9. 

  

(3) No industrial plant shall be allowed to set up in non-conforming areas or restricted or prohibited 

areas. 

  

(4) On receipt of an application for consent, the State Board may depute any of its officers, 

accompanied by such other officers as may be necessary, to visit and inspect any location, place or 

premises under the control of the applicant or the occupier, for verifying the correctness or otherwise 

of the particulars furnished in the application or for obtaining such further particulars or information, 

which in the opinion of such officer are essential. 

  

(5) Consent shall be granted with following conditions under sub- section (4) of section 21 of the 

Act, based on the report made under sub-paragraph (4), namely:- 
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